N - K

A

IN g HE CENTRF\L_. ADMINISTRATIVE TRISUNAL HYDERABAD BENCH AT HYDERABAD

Cfauss gAY THE ™AW gy F Febyuasy
ONE THOUSAND NINE HUNDRED AND EIGHTY NIRE "
- ¢ PRESENT : _ C .
' M) B o Roo e mb“-‘c‘:‘r
THE HON'BLE MR, B35 Wm Quan
AND Aven
THE HON'BLE MR, BroHR—RAS ¢ MEMBIR (8S4Bk.) _

- K -Chakvanety |
ORIGINAL APPLICATION NG, R6& OF 1989 ——

BETWEEN: — '
M. 2 wdhalkoxa Roo /
' .-,"ﬁpplicant,d 2
AND - : I
{0 O~ dk o, , m@xmu&'\q& \:\f '
SWT\/\.Q =e (_TQ&Q«.‘V\., o @\‘0\5‘2*" “““"E\’\k '
’DQ%‘) C‘:\.\:\ ‘fﬁﬂQx\’k OS% DO?X% ; /—_
Ae gy e\l
g. Tthe Additicwal Posy Hao e Gersval
. - -" l

o

" Seeor Supevicteadank, RS Yy DWision,
\.)\“SQK/QMQDQ\Q&Q\‘ / .

.. .Raspondsnts

Lo TXhe <G\, PD.‘Q.‘%‘\GY\Q" T\MQ‘GC“\(@
R~ \'f < '7’ 2. wed S wh @D‘\\‘).\S:\ Ty

Viswawed __— *



sl S e 2

CRIGINAL APPLICATION N, 86 of 1080

The applicant herein states that he was

initislly appointed zs a Water Boy on temporary basis by

~

&n order dated 22.1.1980 issued by the Senior Superintendeﬁt,

i

EMS-Y Division, Vijayawada (3rd respondent). ‘Subéequently
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he was regularly appointed to Group 'D' post hu~wrier under o.
' . -i L

letter dated 1.7,1986 by the szame avthorityv i.e., 2rd

respondent. It is clearly mentioned in the said order
e ' ' R
thathpplicant‘s appointment is made against an existing

vacancy. The applicant contends that for all purpéses, /’///

his sppointment is a reqular appointment, The applicant
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states. that while he was working as an Crderly .in the IRM-Y

IT Suh-
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ivision, Vijayawada, he received = notice dated
25.1.1989 purported fo have been issvued Under Rule 5(1)

éf the CCS (Temporary-SerVices) Rﬁles; 1965 informing him

i’ that his services Qill stand terminated with efféct trom the
L date of expiry of a period of one mcnthlfrom the date of

. its service. The appliceant submitted a representstion
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nal Fost Master General, z.P,
Circle, Vijayawada (2nd respondent). No reply was given

thereto., Tt is now contended that having been regularly

appointed to Group 'D' post, it is not open to the respondents
[ ’
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to terminate the services of the epplicant under Rule 5(71)

fi/f of . the CCS (T.3,) Rules, 1965 and as such "the impugned

{




3

crder dated 25.1.1989 is v1fhout Jurj sdiction and

ak initic wvcid,

2. Heard thn lzerred counsel for the applicent

andé Shri Naram Bhaskar Rao, Ad&dl, Centrei Government Standing
Counszel,

3. I+ is see;Afrom the recocrd that the qpélicant

has submitted a representatgon to the Additionsl Post Master

Generzl, A.P.,Circle, Vijayswads which is yet tc ke disnosed

of by him, Hence -this app}zc tien can ke disposed of with
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ction to the Adciticna) ycct Master Genersl, 2z,
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Circle, Vijavawada (2nd respondent) to dispose of the
representation dated 25,1.1989 as expediticusly as possible,
Till =2 final orcder is pas=zed thereon, the applicent shall

X . ) . A . .
not ke ousted from service. Agrounos taken by the applicant
In thie apprlicstion will also he tzken into consideraticn
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by the 2né respondent when J&i ,osino of the sgsrid representation.
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With these Jdirections, the application is

¢isposed of. There will ke no order as to costs.
- , Dict atﬂd in the open court,
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Member (J) _ Member (3)
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